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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

DATE OF DECISION: 2.11.1989

PRESENT

Hon'ble Mr.5.P.Muker ji -

and

Hon'ble Mr.A.V.Haridasan -

Vice Chairman

‘Judicial Member

' ORIGINAL APPLICATION NO.312/89

ORDER:"

Applicant

Respondents

Counssl for the applicant

Counsel for respondents

:;K.Narayanan -
-Yersus-
1« The Admlnlstrator,
Onion Terrotory of Lakshaduaep,
Kavaratti.
2. The Superintendent af Police,
Kavaratti,
u. T. of Lakshadueep.
3. The Deputy Superintendent
of Police, Kavaratti,
U.T.'of'Lakshadueap.
4, K Slvadasah,
Inspector of Polics,
(now uarklng at Androth)-
Mr.MVS Nampoathiri . =
Mr.PUM Nambiar,SCGSC -

1 to 3

(Hon'ble Nf.S.P.Nukerji, Vice Chairman)
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Heard counsel for bath the partxes o@ this

applicatzun* uhereln the‘appllcant had challanged‘

his transfer from Androth Island to Agatti by the

impdgned order:datad 10.5.1989 at Annexure-B,
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During the course of the argument it tranSpirei'that
the transfef ordef has already been effected and the
applicant is now working at Agatti, Accordingiy
further éﬁnsideration of thé apﬁlication has been
rentiered iﬁ:éunsequential. The leérned counsel for

&
~the applicant %a also apprsciates this point. Howéver,

: o B ' : ‘
he stated that the applicant will be satisPisd if his
_lﬁwo'rapresentations dated 51.5.1989, Annexure~F and
another application said to ﬁade been filed subéaquently
dated 6.10.1989 for posting him back to Androth or in

the alternative to Kavaratti are considered.sympathe-

tically by the respondsnts.

.2. Accdrdingly we clése'this abplication uiﬁh

the diregtioa to the respondents_to consider the
aforésaid tualiéﬁyesantatiuné pf thé applicant before
th§ next geharal trénsfengand if the rép;asantations
are accepted, give the applicant an appropriate
posting ugll béfdra commencemsnt qf the next acadsemic

session,
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(A.V.HARIDASAN) - (S .P.MUKERJI)
JUDICIAL MEMBER | VICE CHAIRMAN
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